IN THE CENTRAL ADMINISTRATIVE TRIBUWAL, JAIFUR BENCH,
- 'JAIPUR

Date of ordsr: 24.08.,2000
OA No.268/2000 |

A.P.,Agarwal &/o Shri Eabu Lzl last employzd cn the post of

AE(Plg) in the cffice of Garrison Enginzer (MES), Roorkee (UP)

.. Applicant
Versus

1. Union of India through th2 Secrstary to the Govi. of

£

India, Ministry of Dzfence, lNaw Delhi

2. Chief Cezntral Dafznoz Accounts (Pznsicn) Allahabad
3. Chief Defznce Acacunts (Army), Meerut (UP)
4, Office of the Garriszon Enginszer (MEZ), Roorkee

Cantt., Roorkee (UP)

. . Respondents

CORAM:
Hon'ble Mr. S.F.Agarwal, Jodicial Mzmbsar
Han'ble Mr. MN.F.MNawani, Adminiztrative Member

ORDER

n

.V .Agarwal, Judicial Member

Per Hon'kles Mr.
)
Hzard tha 1learnzd counszl £or the applicant on

admission.

2. The «~laim of the applicant in this Originai
Applicant is regarding the rzviszion of ratiral benefit i.e.
rension, DCRG and commukaticon of  p2nsion as psr the Sth
Central Pay Commisaicon Report. The 1lzarnzd counszl for the
applicant has s=sobmitted that hz has <filsd rspresentation
ragarding the rvelief zocughkt for bnt nothing has bzen done so

far. He s22ks Lo submif that he is ready to file a fresh
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representation.

3. In case th2 applicant ¢files representation within
two weeks from the date of passing ths ordasr; to respondent

No.4, the respondentis sre directed ta decide dizpozs of the

same within two months from khe date  of receipt of the
rapresentation by a vreasina2d znd =speaking osrider., In case

applicant feelsa ajJariesved by the dizpozal of the
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reprzssntatio

2

ghall ke at liberty to approach - this

Tribunal for redreasal of his grievance.

4, With the abhove Airections, this Original Applization
iz dispoz2d of at the skage of admizsion. :
& %A/Q
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(N.P.NAWANI) : ' “(S.K.AGARWAL)
Adm. Member Judl .Member




